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receipts, etc., besides the four heads
of receipts relevant to the term ‘in-
ward remittances namely (i) family
maintenance, (ii) savings of non-
residents, (iii) migrant transfer and
(iv) money order receipts.

(¢) Information in respect of
countries and amounts of foreign ex-
chage earned in each of the last two
years separately by remittances by
Indians settled abroad and that by
export of goods is not available.
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Measures to Conserve Foreign
Exchange

693. SHRI BEDABRATA BARUA:
WwWill the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that India’s
reserve of foreign exchange is going
down since last year,

(b) what are the reasons for this
set-back; and

(c) what measures have been taken
to conserve foreign exchange in
future?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
No, Sir. India’s Foreign Exchange
Reserves (excluding Gold and Spe-
cial Drawing Rights) have recorded
an increase of Rs. 892.06 crores
during the calendar year 1978 and a
further increase of Rs. 251.16 crores
during the period 1st January, 1979
to 9th February, 1979.

(b) and (c). Do not arise.

Excise duty on Pulp Manufactured in
the country

694. SHRI KUSUMA KRISHNA
MURTHY : Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether rayon grade pulp is
allowed to be imported free of duty
while an excise duty is levied on pulp
manufactured in the country; and

(b) whether Government have
decided to follow a fiscal policy which
paxes domestic production to the
advantage of imparts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(99RI SATISH AGARWAL): (a)
Rayon grade pulp imported into the
country attracts the normal customs
duty under Heading 47.01 of the Cus-
toms Tariff Act, 1975. However, such
pulp is one of a number of items
which can be imported free of duty
for manufacture of goods for export.

Rayon grade pulp produced in the
country attracts central excise duty
under Item 68 of the Central Excise
Tariff as an item “not elsewhere spe-
cified”. The rate of duty applicable
to this item is 5 per cent ad valorem.
Goods falling under Tariff Item 68 are
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completely exempt if they are manu-
factured in factories operating with-
out the aid of power. Further, small
scale industries manufacturing goods
falling under this item and having
capital investment less than Rs. 10
lakhs in a financial year and having
value of clearances in the preceding
financial year not exceeding Rs. 30
lakhs are entitled to an exemption of
Rs. 30 lakhs in a financial year.

(b) No, Sir. Goods imported into
the country, in addition to basic cus-
toms duty specified in the First Sche-
dule to the Customs Tariff Act, 1975,
also attract additiona] duty equiva-
lent to central excise duty levied on
like articles manufactured in India in
terms of section 3(1) of the Customs
Tariff Act, 1975. However, in situ-
ations where the total duty burden,
on account of the basic and additional
duties makes the cost of importation
of any goods uneconomical thus pre-
venting imports in desirable quanti-
ties, exemption from payment of full
or part of the total import duty levi-
able on such article is considered by
the Government.

Location of Godowns in which seized
Articles are stored by Customs

695. SHRI PURNA NARAYAN
SINHA : Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to lay on the
Table of the House a comprehensive
list of articles which were seized by
Indian Customs and are stored in the
different godowns of the country with
approximate Indian wvalue of each
kind of these smuggled articles;

(a) what decision has been taken
by Government to dispose of these
seized articles;

(b) what are the locationg of the
godowng in which these seized articles
are being stored and what rent is
vaid out monthly for each of these
godowns;

(c) is it a fact that there is a half-
empty gadown in Bombay rented at
Rs. 47,200 per month with some con-
fiscated  stores/beggage/cargo/goods
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worth less than Rs. 95 lakhg fer
several years now,; and

(d) if so, for how many years such
a rent is being paid for so much worth
of confiscated articles and how long
this will continue?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): The required
information about the seized smuggl-
cd goods is furnished in Statement I.

(a) The manner of disposal of dif-
ferent categories of confiscated goods
ripe for disposal is indicated in State-
ment II.

(b) to (d). Most of the godowns in
which seized and confiscated goods
are stored are located in Customs
Houses and Central Excise Collecto-
rates and hence no rent is required
to be paid in respect of such go-
downs. However, where there is
acute shortage of accommodation,
godowns have been hired for storage
of seized and confiscated goods.

The godown to which part (c) of
the question refers, is a godown, the
second floor of which was hircd by
Bombay Customs from 6-5-1976, on a
monthly rent of Rs. 15,600/- and the
first floor at Rs. 31,600/- per month
with effect from 1-9-1976. This go-
down is being utilised for storage and
sale of confiscated baggage, confis-
cated air cargo, seized and confiscat-
ed trade goods, and confiscated post
parcels. At present, 29,507 packages.
valueq at Rs. 6.48 crores, are stored
in thig godown. The figure of Rs. 95
lakhs referred to in the question re-
fer; apparently to the value of con-
fiscated goods, lying in the godown,
that had become ripe for disposal as
on 30-9-1978 and not to the entire
stocks held in this godown. The
godown is not remaining half-empty.
but is being fully utilised.

With the issue recently of instruc-
tions for disposal of heterogeneous
consumer items by way of retail sale,
the goods stored in this godown which
have become rip for disposal are ex-
pected to be disposed of soom.





